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 PAPERS  LAID  ON  THE  TABLE
 ANNUAL  Report  oF  KHADI  AND  VILLAGE
 INDUSTRIES  COMMISSION  FoR  1972-73,

 AND  A  STATEMENT
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  A.  P.
 SHARMA):  I  beg  to  lay  on  the
 Table—

 qa  A  copy  of  the  Annual  Repoit
 (Hind:  and  English  versions)

 of  the  Khadi  aad  Village  In-
 dustries  Commission,  Bom-
 bay,  for  the  year  1972-73
 under  sub-section  (3)  of  sec-
 tion  24  of  the  Khadi  and
 Village  Industries  Commis-
 sion  Act,  ‘1956,  along  with  the
 Statistical  Statement

 (2)  A  statement  (Hind:  and  Eng-
 lsh  versions)  showing  rea-
 sons  for  delay  in  laying  the
 above  Report.

 [Placed  का  Libiary  See  No,  LT-
 8648/74  ]

 GOVERNMENT  RESOLUTION  ON  CONSTI-
 TUTION  OF  A  NAIIONAL  CHILDREN'S

 Boarpv

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM)  T  beg  to  lay  on
 the  Table  a  copy  of  the  Government
 Resolution  No,  F,  -4/74-NCD  dated
 the  3rq  December,  974  (Hindi  and
 English  versions)  on  Constitution  of
 a  National  Children’s  Board,  [Placed
 in  library.  See  No.  LT-8649/74  ]

 NoTIFICATIONS  UNDER  CUSTOMS  ACT,
 1962,  Deux  Sates  Tax  (8TH  AMDT.)
 Ruies,  974  anp  HINDI  VERSION  OF
 Rerort  oF  Review  COMMITTEE  OF

 CrentRaL  Excise
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRI-
 2021  LS—l0,
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 MAT]  SUSHILA  ROHATGI):  I  beg
 to  lay  on  the  Table—

 (l)  A  copy  each  of  Notifications
 Nos.  88/F,  No,  355/73/74-Cus.
 I  and  89/F,  No.  355/73/T4-
 Cus  I  (Hind:  and  English
 versions)  to  be  published  in
 Gazette  of  India  dated  the
 4th  December,  1974,  under
 section  59  of  the  Customs
 Act,  962  together  with  an
 explanatory  memorandum
 (Placed  in  Ltbrary.  See  No.
 LT-8650  ‘74.}

 (2)  A  copy  of  the  Delhi  Sales
 Tax  (Eighth  Amendment)
 Rules,  974  (Hindi  and  Eng-
 lish  versions)  published  an
 Notification  No,  F.4(97)  ‘/69-
 Fin  (G)  in  Delhi  Gazette
 dated  the  25th  November,  3974
 under  sub-section  (4)  of  sec-
 tion  26  of  the  Bengal  Finance
 (Sales  Tax)  Act,  94]  ag  om
 force  in  the  Union  territory
 of  Delhi  (|Placed  in  Library.
 See  No  LT-865/74.]

 (3)  A  copy  of  the  Hind:  version
 of  the  Report  of  the  Review
 Committee  ७  Central  Excise
 (Self  Remova,  Procedure!—

 Volumes  I  and  Il  ;Placed  in
 Library,  See  No  LT-8652/74,]

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  On  a  point  of  order,
 Sir  The  notifications  are  mentioned
 here  as  having  been  publisheg  in  the
 gazette.  But  the  gazeties  are  never
 available  to  us  in  time  80  that  we
 are  able  to  read  what  they  are  gong
 to  lay,  I  have  written  to  the  Minis-
 ter  of  Parliamentary  Affairs  time  and
 again  that  the  gazettes  must  be  made
 available  ta  the  members  well  in  ad-
 vance  so  that  We  can  know  what  is
 in  the  gazette  and  prepare  our
 minds  for  confronting  the  Govern-
 ment  when  they  lay  these  papers
 This  is  being  done  deliberately  to
 keep  us  in  the  darkness  and  I  seck
 your  protection  in  the  matter


